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*,« IN THE CENTRAL ADMINISTRATIVE TRIBUNQL:HYDEHABAD BENCH

AT HYDERABAD

M.A.No,780 OF 1938 in RA,5R.No.144 of 1398
in DA.No.1660 of 1997

and

fl.8.No,781 of 1998 in RR.SR.ND.1§§ of 1909g
W‘
in 0A,No,1660 of 1997

DATE COF DRDER:24-9-1938.

_Between:

E ;}i;&%&. 4‘01
A.Venkateswara Rac, .. Appdica
‘ fﬁb_
and ng@ .
. éeﬂ"\ﬂ%,‘ "
1. The Postmaster Ganeral, R
Vijayawada Regian, Vijayawada. j%gjﬂ“é

2. Director oP Postal Services,
Vijayavada Region; Vi jayawada.

3. The Sanior Superintendent af ?
Fost OfFices, Nellors Oivision,
Nellore.

.o Reépondants

COUNBEL FOR THE APPLICANT :: Mr.S.Ramakrishna Rag
COUNSEL FOR THE RESPONDENTS: Mr.V.8himanna
CORAM 2
THE HON'ALE SR R.ARANGATAIAN, MEMB R ( ADMN)

AND i
THE HOH'BLE SRI 3.3.7ar PRRAME SHWAR ,MEMB £ (JuoL ).

ORDER :
CRAL ORDER (45 PER HON'BLE 3R1 R.RRNGARAJAN,NZHBER(A) )
Hoard Mr,S,Ramakrishna fag for the dpplicant

and Fr.V,Bhimanna for the Respondents
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2. Yhen thase two MAs came up for conFideratiDn,

tha learned Counssl Por the Applicant submits that

he is withdrauving these MAs as well as RA.SR. as he
has received a reply for his representation and

that he will initiate separate proceedings chal lenging

the reply.

3. In visu of the abave, the MAs are disposad

of as withdrauwn. Hence, RA,5R also stands

i
rejescted. ‘
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